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1./ 10.1.96. | Hon'ble Mr. K.D. Siha , Membar (A4)
|
| ' Heard learned counsel for the auplicant..

\

| The: learnsd counsel for the applicant prays for short
adjournment to amend the relief clause of the application.

The prayer is allowed, -List this case on 12.1.96 for

| admission, ‘ ‘
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. - Hon'ble Shri N.Sahu. Membe
_19.1.9é ‘ . emAer(A} -
. ‘ ‘ | " ) ) ) . . T
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i : Learned cqunsel Shri Amit Srivastava

initiated his arguments for admission. It is noticed

that this appligatiun hes already veen heard’ for
adiissiun Dy Hoiu'ole Memuer{A, Shri KeD.Saha, List
it before his dench on 22.1.96 fop admission,

e

prayed for continuation of the status 4uo till 22.1.95,
Prager allowed,. ' '
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g 2. ~ahri- " Amit Sriyastava,learned>couhsel,
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3./ 22.1.96. o Hon'ble Mr. K+De Saha, Member (4)

‘Heard Shri.Amit Srivasatva, the lsarned counsal
for the applicant on the question of admission., It appears
& that by MA 18/96 disposad of by order dated 12.1.96 , the
é applicant has been pzrmitted to amend Drayér in»interim
relief 4and 4ccordinaly, the interim relief para of the
04.has bean amended by incorporitinq the followinmn =~
9 (b)" that your Lordship be oréciOusly be pleised to
‘vrestrain the raspondents frbm'evictino the applicint from
the Governmant guirter till the final disposil of the
appedl.gb be filed beFore t he appellaté‘;uthority. a
2. . . By this appiicatiqp, the applicant has priyed
i for quashino ths order'of his compulsory retirsment dited
29.12.95 as contained in innexure {/15 and nrint of other

! o~

consequentialjbenefits.
EQSQ;§§§\€;; 3. . This is a Division Bench matter. Presently,

- ‘Sgif No -Division Bench is aviilable. There is no iikalyhaod that .

the Division Bench will be quilable shortly. Considerinn

%§?5 NS ! the submissions of the learned'coungel for the anplicunt
(Sﬁp‘ .+ and alse having renard to the urnency of the case, I heraby
- '\

:—admit this application for hearino, Issue notices to the
' Tespondsnts to File W/8 within six wesks. Rajoinder, if any
. may be filed within tuo wesks thersifter. Reguisites to

be filed within one wazk,

f?/;": G - It 4appears that ths applicant has not filed any
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Oy - 14/96

. appeal in accordancz with the atatutory provlslon 415
zoRkxdRr contained in CCS (cc4) Rules, 1“65 inainst the
order p:ssad by the disciplinary iuthority vide -
innexure */15 dated 20.12.95. Thc leirned counsel for the
iJUllCint oubﬂltb that the applicant is flllnn the appedl
i ainst the order of the disciplinary authority as 4%

X " {nnexure /15 within the prescribed pefiod'of 45- days ,

and accorainnly, he prays for issuance of dirzction for

' ; garly UlsODsjl of the ippenl by the ippallite authority
' Y
49 2 and &2 1lso p%*ys for interim order that tlll the disposil
Rep N
] \ & )
on%g\X@/// of the dppeil, the respondents should not evict t he

ippllClnt from the Movt. quarter which is occuppizd by the
o proank ¢
{2—.JD‘llCJnt% c nsiderinn the submissiong I ‘hereby diresk
order that the respondants be restrained from khnvevlptinn'
the 2pplicint from the Covt. qerter°uhiéh he is now
occupyino £ill the disposal of the 4ppesal by the aparopriib
}ippellatp'authority.'fn arders pissed on 12.1.96, the
C:) miintenance. of status quo so Fdr is the Gﬂvt. accom-odition
| of the auplicant is concerned was orderad. Let 1 copy of

"the order be ~iven to the ippllent’S coynsal. List this

ciasa on 26.2.56 four hearimm on stay.

5aha)
Member {4)
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26.2.96 Hon'ole - shri K,D.Saha, Member{A)
‘ i
CM _ ‘ :

Adjourned to 10.4,96, Written
statement to oce filed vefore that date. Stay to
continue till then,

(KW'
Member{A)
Henlble Shri K.D.Saha, Member(A)
5_- o
10.4,96 Coonsel for the epplicant..shri AsSrivastava
Cﬁ ‘ Counsel for the respondents,.None present,

shri pmmit Srlvdstava,learned counse]l

;! for the appllCﬂnt is present, NoLchne appears for

. the respondents, No written statement has been filed,
7

nffip ad ém deg%ésaiﬁggo xvgg 2.96. Stay te’cvntz?ue Zi}l
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. .oldsl:Nenbar (A)
5/24.05(g§~5v 1.91) Counsel For th: applicant: 3hri M.P,Jixit, bri:f holder'

. . . -~ . . ; )

ons2nt, th2cdasz2 is adjournad to’
d‘/( 61 Ls; < ’('““Q f Jli:aslng on,stdy; 3tay shall continue
Cecennil ©f-4f) .03.1996 fo

¢ hat date N \“H

e —czne/ P?>~1Y to op:ratz till tha ata.
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rivastavas
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- 7/27.05.96 Counsel ?Gr the dppllc4nt s Shri Amit 3
. ; _ z

" Ceumsel for the r espondents : Shri J. n+Pandey.

Heard Shri Amnit Srivastdvai learned

coumsel ‘for the 3pﬁliednt and Shri E.N?Pamdey; learned
St . btdndlﬂ) CoursEl Far ‘the Union of’indie. shri

-Fandgy 'stated  that the W/s in the mat“er has not .

been flled 1s yet, houever, he has beeh instructed.
by his client that’ the applicant hlmsohf is not stdylnq -

in the yuarter and ‘he has sub=-let the éima Shrl ‘
! }; - amit Srivastava stoutly denied this alleoation He
M Qa/"‘fw stated that the .applicant himself isg staymg in
ng? }b the quarterwhich was affirwed by the applicantwho
“y{\ “was available in person -in theCourt today. The stay
‘in this curcumstances is allowed to continue till te
final dispesal ofthe{ -

T\ appeal preferred by the
applicant on the ground that the quarter aliotted to
‘him 1s physically occuried byhim ibr\)his \_‘g}arsonal

Qdeﬂhse.

'@MW mmfr R | o

m2°" - The stay order shall continue to o~erate

. PﬁAﬁL@}

C&?\\p;,k_ig © £ill the dlSpOSal of the aopeal ‘as clarified above,

3, ° * ‘A’'copy ofthis order may ‘be gaven to the

learned counsel for the parties, !
: !

4. since, thiSis a DiVlSiOD Bendhmatter libt

thiscase -before a Division Bench as and when the same

is available. : N kl“‘v

(N. R.Verma)
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8./ 20.9.96.

/css/ |

MA = 216/96 (OA 14/96)

shri Amit Srivastava, the counsel for: the applieant.
Shri J.N. Pandey, Sr. Standing Counsel for the

Heard. Prayeé has been méds for amendingkjn order

respondents.

to add certain interim relief as menticned in this

- application. Prayer is allowed. Amendment¢ be.carrisd

out accordingly. MA is disposed of accordingly.

2.  The applicant has also prayed for interim relisf

' relating to-rssfraining the respondents from evicting

the applicant from the quarters occupied by him till the
disposal of the review application which he has allegedly
filed on 14.9.96. In our?agjnion y it will be proper
| -
: ,t’.w’“ N S ’
‘if the applicant is nﬁ%&évictad fm the quarters

. : A 7 ' .
occupied by him till disposal of thereuiixAi;titgan

filed by hiﬁ'oh\1&.9;96.V%L”tQRJNQCQA$MAf ‘.§/(

3.  shri J.N. Pandey, the learned Sr. Standing

' Counsel states that he shall be filing written statement
- in the 0A today. The learned counsel for.the applicant

shall be at liberty to file rejoinder, if'any, dt hin
‘two weeks from now. List this case (OA 14/96) on

14.11.96 for hearing. Let a copy of the order be given

to both the parties.

-—"“’—-——_—_—-—‘
(K.0. Saha) | (V.N. Mehrotra)
Member (A) ) | - Vice=-cha irman
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9./.14,11.96+ List it.6n'2.1.1997 for hearimg.
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(V.N. Mehrotra)

o . . : B : Vice=chairman

o 10/02302 .97 ¢ 4y« ure iy .ance'UBaisunotfavailatﬂgf; thec:ase\is ad jounred,

L ifs..1 wn.to 14.02.1997 for hearing. .
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. 12./.29.4.97. -  List.it on 16.7,87 for hearing as pray

. [cest (K muthd'Kumar),‘f? CTo T (\-Nf Mehrotga) ‘
i L , Member (A)a .~ - . . . \ice-chairman
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15.7.9?' List on 25,8,97 for hearinge
€M '
. (V.N.Mehrotra)
! " yice=Chairman
A
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26.8,97 kist on 24,10.,97 for heardnge £
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| (V.N. Mehrotra) & .4
_ Vice~-Chairmen I
15./ 24.10.97. Shri Amit Srivastava, the counsel for thaé%pplicant:

Shri J.N. Pandey, Sr. Standing Counsel for;the
Union of India respondsnts.

-

v

Agerar~

The learned counsel for the applicantrstaéésfthat {
- the order of compulsory retirement of the applicaﬁﬁ, Shri

Prem Chandra Mirdha has been set aside by the appﬁllaté

St
authority. He does not want to press this OA. He/sbeksfj'
S {
permission to withdraw this O0A. . f‘ . ;»F
2. In view of the above statement, the applicént fg

permitted to withdraw this 0A. This OA is disposed. of as

A

/ces/ : | (V.N. Mehrotra)
Vice-chairman

Li

withdrawn.
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